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a view to raise the qua Ii ty of goods 
produced by small scale industries dunng 
the Eighth Plan period; and 

(b) if so, the place where these centres 
are proposed to be opened at the initial 
stage and the facilities to be provided 
through these centres to small entrepre-
neurs ? 

THE MINISTER OF STATE OF THE 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRl SUKH RAM): (a) The 
Bureau of Indian Standards (BIS) propose 
to set up by the 'lld of the Eighth Five 
Year Plan a laboratory each in all those 
SI-ates where it has presently a, Branch 
Office- The laboratories of the BIS arc 
primarily meant for testing .of samples of 
the BIS's licencecs with a view to ensuring 
that the quality of products i~ upto the 
prescribed level irrespective of the fact 
whether the Jicenccc is in large scale sector 
or small scale sector. 

(b) BIS propose to efltablish testing 
laboratorie~ during the Eighth Plan at 
Lucknow. Bhopal, Hydel'abati, Jaipur and 
Trivandrum besides strengthening testing 
facilities at Guwahati and Bombay. The 
facilities extended by the JJIS towards 
upgradation of quality of products of 
smaJ1 scale industrial units are to; 

(a) PI ovide assi~tance in the e~tablish­
ment of laboratories by providing 
information on the set up needed, 
equipment to be procured, sources 
of availabilty of equipment. etc. 

(b) provide training to their quality 
control personnel in methods and 
techniques of testing, and 

(c) undertake testing for special 
requirements. 

[English-' 

Payment of Wages to Workers of 
Robtas Industries 

5541. SHRI SANAT KUMAR 
MANDAL ; WijJ the Minjster of LABOUR 
be pleased to state : 

. (a) whether the management of the 
Rohtas Industries Limited, Dalmianagar 
(Bihar) havo not paid arrears of salaries 

and wages to their workers who had been 
out of jobs for about four years due to 
closure by the management; and 

(b) if so. the action Government pro-
po~e to take to afford necessary relief to 
such employees ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAGDJSH TYTLER): (a) and (b) The 
Supreme Court by its order dated 
27.4.1987, directed the Official Liquidator 
appointed by the HIgh Court to dispose of 
the stocks lying with the Compaqy and 
pay the arrears of wages for the period 
May. 1984 to 8.7.1984 out of the sale 
proceeds. The Official Liquidator is faking 
further steps to comply with orders of the 
Supreme Court. 

L Translatioll] 

Accidents in Coal Mines 

5542. SHRI ASHKARAN SANKHA-
WAR: Wi]] the Minister of LABOUR be 
pleased to state : . 

(a) the details of aecidcnts in various 
coal mines in the country during the last 
three years, year-wise as on 31 January, 
J 988; 

(b) the causes of the accidents; 
" 

(c) the number of persons kiJJed in the 
accidents; 

(d) the am~unt of compensation paid; 
and 

(e) the number of cases in which safety 
rules were violated and the penaJ action 
taken by Government against tbe persons 
found responsible therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
JAGDISH TYTLER): (a) to (d) The 
details of accidents which occurred in 
various coal mines in the country during 
the Jast three years as on 31st January, 
1988 and the number of persons killed in 
these ac~idents is given in tbe table 
below: 
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Year 

1985 

1986 

1987* 

198b* 

(Upto 31.1.1988) 

* Provj:-,ional 

Accidcnt5 
I-at,,1 

176 

180 

Hi '3 

17 

These accidents \\CJC l:au~cd due to 
reasons such as fdJl of loof, fall nf ..,ide faJl 
persops. fall of objecls, ~Ioufll mOHmcnts. 
rope haulage, tr~n"rort(llion mnci1inl'ry, 
explosj\e.." elect ricity etc.. C(lmpCl1~at 1{,n 
is paId uncr the Wokmcn'~ C'ompcnsallOIl 

No. (If perr;('ns )r.il1ed 
Serious 

---- - ... ----~ 

1007 204 

1167 214 

89(_' 177 

63 17 

Act, 1923 \\-hu.h is adrrini~teted by the 
Stale GO\el IlmeJll~ ~ lld l'nkn Ternll'ries 
Infl)lmation 111 lhi~ lCpHC.1 is nol main-
tdined. 

(c) The Il'Quired iufmD1»tlOn is ~l\fn 

1 clow : 

Year Tot(~ 1 No, of 
[iCcidcllt ca~' s 

Actioll taken Ly DGMS again~1 penons found 

1985 

1986 

19R7* 

1988* 

m wlli~h 
~afcty rule\_, 
were" wlatcd 

13-r 

145 

137 

16 

..... _----
* Provi.,i onal. 

[EnglishJ 

rc..;pon'liblc 
WarDIng 

123 

7':1 

47 

Scaacity Conditions in Tribal Areas 

5543 SHIU I3HADRLS\VAR TANTI 
Will the Minister of AGRICULTURE be 
pleased to s' ate: 

(a) ,-"helLe!" ~carcilY condition, pre\ ail 
in many tnbal (HCd~ of th~ country; 

(b) whether these areas have been 
declared as drought hit areas; and 

(c) the steps taken by Union Govern-
ment to mitigate the sufferings of the tribal 
people 1 

THE MINISTER OF STATE IN THE 
1)1 PARTMENT OF AGRICULTUR.E 

CCltiJkate 
su~pcnsion 

12 

10 

N urn bel of persons 
prosecuted 

J5 

28 

3 

AND COOPERATION IN THE MINJS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV) : (a) and (b) Identification 
of areas affected hy drought is d~nt' hy the 
respective State Governments on certa in 
estabJi~hed norms Among the districts 
identified by various State Governments as 
drought affected during 1987, there are 
tri bal a Teas also. 

(c) Central Government has extended 
assistance for various Items under drouaht 
relief. These include agriculture inputs 
subsidy, employment generation program-
mes, supply of drinking wat~r, special 
nutrition programmes etc. 

The execution of relief operatjons is 
primacily the responsibility of tho Sta. 




